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: INTRODUCTION

I, the Chauman Commlttee on Pubhc Accounts having been authorised by
the Commmee to present this Report, on the:r behalf present the 38th Report on.
Action Taken by Govemment on the Recommendanons comamed in the

96th Report of the Committee on Pubhc Accounts (2014-2016)

) The Commmee consxdered and, fmahsed tlus Report at the meeung held -
‘on 3rd December, 2018 ' '

o V. D. SATHEESAN,
Thiruvananthapuram, - S , - Chairman, . ‘
3rd December, 2018. . Committee on Public Accounts.




_ REPORT
This . Report deals with the Action . Taken by the Government on the

recommendauons contamed in the Ninety Slxth Report of the Comrmttee on Public
Accounts (2014-2016) : : ‘ :

The Ntnety Sixth Report of the Commlttee on Pubhc Accounts (2014~2016) .
was presented to ‘the house on. 30th June 2015. This Report contmned six
recommendations related to Labour and Skrlls ‘Department. The Government was
" addressed on 10th July 2015 to fumlsh the statements of Action Taken
. on the- recommendatlons contained in the Report and fmal reply was recerved
01‘1 26-7—2017

The Committee examined the Statements of ACth[l ’Ihken in its meetmgs
held on 20-9- 2017 and 17-10-2017 and decided not to- pursue further action on the
recommendattons in the light of the replies furnished by the Government Such :
~ recommendatlons and Government replies are incorporated in this Report N B

LABOUR & SKILLS DEPARTMENT

(Sl No. 1, Para No. 8)

Taktng into’ account of the AG's comments regarding lack, of co-ordmatlon
. between government depattments, the Committee remarks that with the effective
‘co-ordination between departments the overall efficiency of the Government
~ machinery can be improved and reiterates its earlier recommendation that Labour
. -and Skills Department should take concerted ef£ort to prepare a comprehensnve
 database of employers. - . |
. Action Td

~The 'procese of prepaﬁng ‘a comnrehensive database of employers is in

| _ progress. As per the provisions of Building and other Construcuon Waorkers.

‘Welfare Act, District Labour ‘Officers. (Enforcement) are entrusted to register
' 'employers online ‘and the reglstrauon is being continued through . Labour
_Comn‘usswnerate Automatton System Preparation of comprehensrve database will
' .becompleted shortly ‘ _
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(Sl No. 2 Para No 9)

o The Committee recommends that steps should be taken to realise the cess _
after the construction of the building rather than at the time of issue of permit. It

- emphasizes that there should bé co-ordination between Labour, and Skills

Department and LSGD so that it can collect the details of huﬂdmg permit 1ssued by
each’local body and defnand for cess. _

A present bulldmg cess is bemg collected after completion of the. bulldmg
by collecting the detaﬂs from Taluk concerned At the time of issnance of permit,
butldmg cess is not being assessed A combined meeting of Labour-and Skllls'
Department, LSGD, PWD and Revenue Department was conducted. As demded in
. ‘the meetmg, LSGD was. requested to-amend the Building Act in such a way that the
building number should be issued by the.LSG Institutions only after assessmg the
i bmldmg cess and the remlttance of the same in the parucular head of account.

(SL. No. 3 Para No. 10)

The Comlmttee also exhorts strengthemng of the enforcement wmg of the
.Labour and Skills Department with adequate staff and _nécessary fac111t1es o
'perform their dunes more effecnvety

- Proposal for strengthemng of Labour Departrnent on par W1th suggestions
'made by the P&AR Department cannot be considered at' length on account of the

~financial constraints of the- Governiment. One’ post of Additional Labour
Comnussmner (W) created v1de G.O. (Ms, ) No 63!2013/LBR dated 17-5-2013




" (SL No. 4, Para No. 11)
The Committee directs the Labour and Skills Deparunents to irnplet'nent a
pllot project in a partrcular Panchayath to. check. whether duplication of

' -membershrp, if any, occurred and based on the results a mechanism should be _ o

,evolved s0. as to avo:d rnultlple rnemberslup of workers in: vanorrs Welfare
"Fund Boards '

For checl-tmg the duel membershlp among the workers of the Welfare Funid’

Boards Labour Departmem developed a software named Adva.nce lnformanon'

* - Interface System with the help of Keltron. Now the department dtgmsed about 63

lakh regxstered workers in different boards. For checking duphcatron, Adhar
Number 1s necessary Due to court mterventmn the department stopped the'.

o collectlon of Adhar Number frorn the workers o

' mﬂdm i ..
(SL. No. 5, Para No. 12)
- The Comrni'ttee" recommends that the oroposed'Act'regarding registration of
rmgrant workers should mvartably contam necessary provision for thetr welfare '

 measures ltke dccommodation, medtcal allowances etc.,.
The former Government ‘had decrded to enact a bill - named 'the Kerala
_Mlgrant Workers Social Secunty Bill' to provrde identity - cards and Welfare

" measures to. Migrant Workers by regtstermg them with assistance from both -

' employers and employees But the Brll could not be ‘enacted as no fmal decision

!
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- was taken. The Govemment of Kerala already nas a scheme named Kerala
© Migrant Workers Welfare Scheme 2010 for registration and to provtde welfare
berniefits to Inter State Migrant Workers worktng in Kerala. The. admiristration and
_1mplernentatton of the Scheme is entrusted with the-Kerala Building and Other
Constructron “Workers Welfare Board. Benefits such as. Accident Death
(% 50,000), Fatal Disease Treatment (¥ 25,000), Terminal Benefit (X 10, 000 1o
X 25,000), Educanon grant for chddren of Migrant Worker (X' 1,000 to X 3 000)

Transportation of dead body to native place (X 5000 to X 15,000), Matermty
Benefit (T 15,000), etc are envisaged by a’bove scheme. The Scherne ‘namely "Apna
Ghar' is berng trnplemented by Bhavanam Foundation of Kerala and promoted by ‘
- Labour Departinent for provrdmg “decent accommodattnn” for interstate migrant -
| ‘workers. The 1st _phase of project has started at Kanjrkode in Palakkad District

and the said pl'OjECt will- be 1rnplernented in the state in a phased rnanner The

' Department has decided to set up- factlttanon centres for ISM Workers in each

dlStl'lCt of Kera]a for 1mprovmg their socio-economic-health.

. Now the Government proposes to implement a new scheme named 'Aawaz
' whtch s 1ntended for 1ssuance of health insurance’ linked, 1dent1ty card to the ‘.
rmgrant workers whereby regrstratnon of these workers become possrble enabling
the Government to create a systematic data base. Policy decision has been taken by |
the Government to constder the "Kerala Mlgrant Workers Social Security. Btl]”

j after 1mplementanon of the 'Aawaz scheme .
(Sl No. 6 Para No. 13)

~ The' Comnuttee urges ‘the 'Labour and Skl]]S Department to furmsh a report on
the steps ‘taken to- enforce ‘the rules regardmg the regtstranon of all construcnon




'work'sinc_orporating th'eld;etails li_ke number of inspécﬁops conducted, number of
notices issued and.number of employers and émployees registered, amount

collected, etc during 2012-2013 and 2013-2014 to it at the earliest.

Building and Other Construction Workers Act 1996
2012-13 - -215
201314 =253 -

- 2012-13 - 208
2013-14. ©  -248
‘Numb : l.
201243 - <193
2013-14 -931
201213 -9304
201314 -26577
201213 -423,007
201314 -8,25,188

, W D. SATHEFSAN,
Thiruvananthapuram, S _ Chairman,
3rd December,2018. - = Coinmittee on Public Accounts.
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